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4. The Respondents are asking for the inspection of those documents.

Otherwise also, if any of the party is seeking leave to file certain evidences,

then they should be filed immediately and communicated to the other side

before admission of these documents as prescribed in the Rules of C.P.C.

Therefore, the Petitioner is directed to provide inspection on 24.03.20t7, of

those documents which sought to be filed in their Rejoinder during

business hours at the Law Chamber of the Petitioner's Advocate.

5. On the other hand, the Petitioner is demanding from Respondents to

comply the directions issued by an Order dated 25.10.2076 (Para 3),

according to which, part compliance has been made. However, Minute

Book for the year ending 31.03.2015 has not been given to the

Respondents on the date of lnspection as directed above. The

Respondents shall provide the photocopy of the complete Minute Book to

the Petitioner for the year ending 31.03.2015.

5. Let the matter be posted for hearing on 05.04.2017.

M.K. SHRAWAT.
09.03.2017. MEMBER (JUDTCTAL)
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